AL GREEN TRIBUNAL,

E NATION
FORE TH . PUNE

WESTERN ZONE BENC

Appeal No.602 of 2025

..Appellant

v/s

STATE ENVIRONMENT IMPACT ...Respondents

ASSESSMENT AUTHORITY & Another

AFFIDAVIT-IN-REPLY
"boﬂ'auu .
l, UMESHA BARDE, District Mining Officer, District

sindhudurg, do hereby state and declare on solemn affirmation

as follows.

01. |saythat!lamthe Respondent No.2 in the above appeal.

| am filing this Reply to the appeal. Nothing in this
Affidavit be treated as admission of something stated in

the appeal unless it is answered, clarified or otherwise

explained. | may be permitted to file further Affidavit, if

SIGNED BEFOREME | y
Mo of Corgectigni.! "
' AT -

‘d

BAPUSAH BASHIRAHMED PATEL \\e

- ¥ankavli, Sindnhudurg (MH) India

Poikigps 3 greeasmwe—
TS

Scanned with CamScanner

the-circumstances so require. e P e,
q lf/ vu !dj?\‘ .

NOTARY ADVOCATE
A
N\ OF WY/

145




146

( page No.2)

02. I have carefully gone through the appeal memo. | am

filing this reply on the basis of the record that was made
available to me. | say that the first approved mining plan
dated 17.10.2017 was valid and subsisting  til|
16.10.2022. Pursuant to the said plan, lease for mining
was executed with respect to 3 Hectares of land bearing
Gat No.2637, Village Nadhavade, Taluka Vaibhavwadi,
District Sindhudurg. It is true that thereafter, E.C. was

granted for 3 Hectares of the above Gat Number.

03.  Istate that then on 08.02.2024, the n¢ Mining Plan was
approved. Again, this plan was for 3 Hectares of the
Same survey number, True, that the Appellant applied

for renewal of mining lease. By Order dateq 11.02.2025

it was granted. It is valid ti|) 10.02.2030, agree that in

the area of the then Proposed |egse deed was

mentioned as 3.3 Hectares. It shoulg have be 3
en

Hectares. On this count, the E.c, is rejecteq

04. | submit that the area wrongly mentioned a¢ 3.3

Hectares was due to bona fide mistake. Having realizeq

this mistake, the Collector has issued fresh Order op
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y of the said Order. This Order will come into effect

rther Crder of this Ho
d will be executed.

er lease deed would be

acop
n’ble Tribunal.

after the fu
Thereafter, lease dee If required, @
rectification deed of the earli
d. This will enable the Appella

ironmental Clearance (E.C.).

execute nt to submit 3

fresh proposal for Env

05. In the light of the above, the appeal may be disposed of.

VERIFICATION

|, UMESH BARDE, _District Mining Officer, District

sindhudurg, do hereby state on solemn affirmation that

whatever stated in the above, is based upon the information

derived from the official records, which | believe to be true and

correct.

Solemnly affirmed hereat O¥0> _ on this _ b day of
o

L_oecerlev
NOVEMBER month of the year 2025.

T oemkified by . J-B. '
AFFIANT
o o Signed by Umesh i
Identified by me Barde ’ Dovidas
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